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Madras High Court rejects plea to grant Indian citizenship to children
born at Sri Lankan Tamil refugee camps

https://www.thehindu.com/news/national/tamil-nadu/madras-high-court-rejects-plea-to-
grant-indian-citizenship-to-children-born-at-sri-lankan-tamil-refugee-
camps/article67949898.ece

Judges say such a general direction cannot be issued unless the authorities concerned
were provided with basic details required to grant citizenship

The Madras High Court on Thursday, March 14, 2024 refused to issue a general
direction to the Centre to grant Indian citizenship to all children born at the special
camps for Sri Lankan refugees in Tamil Nadu. The court disposed of a public interest
litigation (PIL) petition which sought such a direction.

Chief Justice Sanjay V. Gangapurwala and Justice D. Bharatha Chakravarthy said, the
PIL petition was bereft of details and that the authorities concerned would be able to
consider the plea only when basic details such as the date and place of birth, parents’
citizenship and so on could be submitted.

V. Ravikumar, an advocate based in Chennai, had filed the PIL petition. He claimed to
have made a representation to the National Human Rights Commission (NHRC) on
September 17, 2022, for considering the issue of granting Indian citizenship to every
baby born in the camps for Sri Lankan Tamil refugees.

After the NHRC took cognizance of the issue, the Union Home Ministry (citizenship
wing) sent a detailed communication to the petitioner on December 14, 2022 explaining
why citizenship by birth could not be claimed now, as a matter of right, by all those who
were born at the refugee camps.

The Ministry stated that Indian citizenship was granted to Indian origin Tamils as per the
terms of Sirimavo - Shastri Agreement of the year 1964 and the Sirimavo - Gandhi
Agreement of the year 1974. Then, the issue was dealt with under Section 5(1)(b) of the
Citizenship Act applicable to people of Indian origin.

However, the statutory time limit for making an application under the Sirima - Shastri
pact of 1964 was fixed to be October 31, 1981 and the Indian Origin Tamils who had
failed to apply before the cut-off date were not entitled to get Indian citizenship even
under Section 5(1)(b).

The Ministry further stated that a foreigner who had entered India without valid travel
documents and remained beyond permitted period of time would be considered only an
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illegal migrant under Section 2(1)(b) of the Citizenship Act which provides different
modalities for acquiring citizenship.

An amendment was carried out to the Citizenship Act in 1986 and the statement of
objects and reasons for the amendment highlighted that a large number of persons of
Indian origin had entered India from Bangladesh, Sri Lanka and some African countries
and they had been residing here for long.

The Centre had taken a serious view of clandestine entry of such persons and made the
provisions related to grant of citizenship more stringent by stating that a person could
become a citizen by birth, after the 1986 amendment, only if either of his/her parents
was an Indian citizen.

Therefore, the law as of now stated that all those who were born in India on or after July
1, 1987 (when the 1986 amendment came into force), but before the commencement of
the 2003 amendment, could claim Indian citizenship by birth only if either of his/her
parents was an Indian citizen at the time of birth.

Further, Section 3(1)(c) of the Citizenship Act clearly states that those who were born in
India after the commencement of the 2003 amendment could claim citizenship by birth
only if both the parents were Indian citizens or if one of the parents was an Indian
citizen and the other was not an illegal migrant.

Therefore, any claim for citizenship on the basis of birth would have to be made in
accordance with Section 3 of the Citizenship Act, the Ministry stated. The petitioner
urged the court to quash the Ministry’s communication, but the plea did not cut ice with
the first Division Bench.
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Andhra Pradesh CM lays foundation stone for National Law University
in Kurnool

https://www.thehindu.com/news/national/andhra-pradesh/andhra-pradesh-cm-lays-
foundation-stone-for-national-law-university-in-kurnool/article67950405.ece

The university has been proposed to be constructed in 150 acres at an estimated cost
of 1,011 crore; Jagan unveils plans to develop Kurnool as a legal hub

Andhra Pradesh Chief Minister Y.S. Jagan Mohan Reddy on March 14 (Thursday) laid
the foundation stone for the National Law University at Jagannathagattu near
Lakshmipuram in Kallur mandal of Kurnool district.

Proposed to be constructed in 150 acres at an estimated cost of 1,011 crore, the
university is intended to become a centre of excellence for legal education in the region.

The stone-laying ceremony was graced by several dignitaries including High Court
judges, advocates, and Law Department staff. Mr. Jagan Mohan Reddy performed the
bhoomi puja.

Sribagh Agreement

Addressing the gathering, Mr. Jagan Mohan Reddy expressed gratitude and highlighted
the historical significance of this initiative. He emphasised how the law university could
fulfil the promises made to the people of Rayalaseema, echoing the principles of fair
justice outlined in the Sribagh Agreement of 1937. This agreement pledged to establish
a High Court in Kurnool.

The Chief Minister emphasised the fulfilment of this promise through the establishment
of the National Law University, saying that the institute will not only serve as an
academic institution but also lay the groundwork for a robust legal ecosystem in the
region.

He also unveiled plans for the development of Kurnool as a legal hub. He announced
the establishment of various legal departments and commissions in the region including
the State Consumers’ Dispute and Redressal Commission, A.P. Legal Metrology
Commission, A.P. Labor Commission, A.P. VAT Appellate Tribunal, A.P. Waqgf Board
and the offices of the Andhra Pradesh Lokayukta and the National Human Rights
Commission (NHRC).

“These initiatives will signify a holistic approach towards strengthening the legal
framework and ensuring justice for all,” said the Chief Minister.
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Solan: Pharmaceutical units having dual licences face the heat

https://www.tribuneindia.com/news/himachal/pharmaceutical-units-having-dual-licences-
face-the-heat-600612

Pharmaceutical units having dual licences availed under the Drugs and Cosmetics Act,
1940 and under Food Safety and Standards Authority of India (FSSAI) will have to
surrender one licence as per the recent directions of the Drugs Controller General of
India (DCGI).

As many as 58 pharmaceutical companies have been identified by the Drugs Control
Administration (DCA), Baddi, which are having dual licences. Its report was submitted
by the DCA to the Drugs Controller General of India (DCGI), who had sought the report
in February after directing the state authorities that a manufacturing facility approved for
drugs should not be used for manufacturing any other product.

This has caused panic among the manufacturers as they have invested crores in setting
up both the facilities.

The Himachal Drugs Manufacturers Association (HDMA) has represented its case
before the State Drugs Controller after they drew a list of 58 such units.

The association stated that these manufacturers had set up dual facilities after they
were permitted by the DCGI as per a notification issued on March 1, 2007.

“The conclusion to permit dual licencing had been drawn from the 37th Drugs
Consultative Committee meeting which had stated that there was no harm in allowing
products similar in nature to be manufactured in existing facilities to utilize spare
capacity.” observed Dr Rajesh Gupta, president, HDMA.

“Following this, dual licences were granted for manufacturing nutraceuticals and drugs
in the same premises,” he said.

The association also stated this permission was, however, contrary to Schedule M of
Good Manufacturing Practices and requirement of premises that no other manufacturing
activity shall be undertaken and the premises should be exclusively used for production
of drugs in units prior to December 11, 2001.

“Since two contrary views are expressed in these orders and rules, we have requested
the DCGI to look into the matter and devise uniform guidelines,”said Dr Rajesh Gupta.

“‘No one among the these units is a law violator as they manufactured both products
following the decision of an apex body taken in 2007 as it was noted that food
supplements do not pose any risk to the drug manufacturing on a premises.
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Following GMP ensures that there is neither a mix-up nor a contamination of products,”
added Gupta.

The DCGI has referred to a case of National Human Rights Commission where
questions had been raised over lack of regulation over nutraceutical manufacturing
units.

The association, however, pointed out that case proceedings do not recommend
disallowing dual licences.

Since huge investment has been made by the units for fulfilling the requirements, a
sudden closure will cause financial losses and could lead to job losses.

Consumers would also face disruption of the supply of essential products like drugs and
food supplements.

The association has demanded withdrawal of the directions to avert losses to the
industry.

Were permitted by DCGI

The Himachal Drugs Manufacturers Association (HDMA) has represented its case
before the State Drugs Controller after they drew a list of 58 such units.

The association stated that these manufacturers had set up dual facilities after they
were permitted by the DCGI as per a notification issued on March 1, 2007.

Dual licenses granted

The conclusion to permit dual licencing had been drawn from the 37th Drugs
Consultative Committee meeting which had stated that there was no harm in allowing
products similar in nature to be manufactured in existing facilities to utilize spare
capacity. Following this, dual licences were granted for manufacturing nutraceuticals
and drugs in the same premises. — Dr Rajesh Gupta, HDMA president
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Madras HC dismisses PIL for grant of Indian citizenship to all children
born in Sri Lankan refugee camps

https://newsroomodisha.com/madras-hc-dismisses-pil-for-grant-of-indian-citizenship-to-
all-children-born-in-sri-lankan-refugee-camps/

Chennai, March 14 (IANS) The Madras High Court on Thursday dismissed a PIL
seeking directions to the Central government to grant Indian citizenship to all children
born in camps for Sri Lankan refugees in Tamil Nadu.

A bench of Chief Justice Sanjay V. Gangapurwala and Justice D. Bharatha
Chakravarthy held that the PIL petition didn’t have details and that the authorities
concerned would be able to consider the plea only when basic details such as the date
and place of birth, parents’ citizenship, and so on could be submitted.

Chennai advocate V. Ravikumar, who had filed the PIL petition, said that he had made
a representation to the National Human Rights Commission (NHRC) on September 17,
2022, for considering the issue of granting Indian citizenship to every baby born in the
camps for Sri Lankan Tamil refugees.

Subsequently, the Union Home Ministry sent a detailed communication to him on
December 14, 2022, explaining why citizenship by birth could not be claimed now, as a
matter of right, by all those who were born at the refugee camps.

It stated that Indian citizenship was granted to Indian-origin Tamils as per the terms of
the Sirimavo-Shastri Agreement, 1964 and the Sirimavo-Gandhi Agreement, 1974.

Other than this, the issue was dealt with under Section 5(1)(b) of the Citizenship Act
applicable to people of Indian origin. However, the statutory time limit for making an
application under the 1964 pact was fixed to be October 31, 1981, and the Indian-origin
Tamils who had failed to apply before the cut-off date were not entitled to get Indian
citizenship even under Section 5(1)(b).

The Union Home Ministry stated that a foreigner who had entered India without valid
travel documents and who remained beyond the permitted time would be considered
only an illegal migrant under Section 2(1)(b) of the citizenship law.

The law, as of now, states that all those who were born in India on or after July 1, 1987
(when the 1986 amendment came into force), but before the commencement of the
2003 amendment, could claim Indian citizenship by birth only if either of his/her parents
was an Indian citizen at the time of birth.

The Union Home Ministry stated that any claim for citizenship on the basis of birth
would have to be made in accordance with Section 3 of the Citizenship Act



ROYAL BULLETIN, Online, 15.3.2024

Page No. 0, Size:(0)cms X (0)cms.

Ao greold A feers IR AR # a1 gu o= & URd &
ANTR& AT 31 &1 SHfed ATt WIS St

https://royalbulletin.in/madras-high-court-rejects-pil-seeking-indian-citizenship-to-
children-born-in-sri-lankan-refugee-camps/156545
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IR FUR 3R JE@AR g T AT AT TR BT HHUTAT UGUR

https://jantaserishta.com/national/gyanesh-kumar-and-sukhbir-singh-sandhu-will-take-
charge-as-election-commissioner-today-3165096
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https://www.newsuperbharat.com/himachal-una-news-196/

ST/ 14 91d / G YR HRA YT T AHAISR AT & W AR §Tel H1 M A
dRAR &1 1 T & TH S13H 3R SfiasaR 8 TIR&GAT BT RT [T 3R U™ & off
gl gl Jfaursi 1 ST fermn| IgIAs! Aagl b APT I AFaITbR b1 I3y R
R SR I8 AT ST § b ARS! &1 iU T8 amdia siffeR 3% fird g & a1 781 181
TATRE! BT 3T T AFA SHIGRI &1 DIg Ieard df a1 81 8Tl 39d A1 I8 it gHfEd
FRAT § [ % WBR 3R UG WHR GRT TAIerd Bt off g1 Arorrstt 3R Juft S ud
Tl &1 Ul &0 I UTa1 81 Y61 § A1 et | I5i-+61 A9am & fgHrad U= & ST, gHRYR d
HHTST YA & GRM 3HT TSI T & Qeifirs TRy, Forar srgdrd, e,
el Afed PRIR &1 FRIE0 HAT ¢ 1 SBI6] BT [ YR YN & SR 3P gRI
TR SR BTRIS 1 SITUHt fob ARSI 1 big Wl TR A 811 AT AR & HUBRI b
foell TPR § Jecia/gH Bial Urdl &Il & ol T fagd RUlé dUR s el gt 4
AFAIRGR STRT HI Yol ST o/ SR TR SHAH HRATs $I ollch 6| Soi-76! "adrl
fo dfaum # snféwd 21 & d8d ARG B U= AFd TRAT 3R g & T ugqat &
T XG BT HABR g1 IBi6! A-RIET & GRM [BRIR O ffTH & d8d Ul T8 aR
T IUTGa &Y 3T HRAMT qUT 39 oy H sfawge faun fFew el sa sifafad
IRIAE! AR I qh TR BT FATeq0r b | 39 3/awR R Ygradh Sgad afves i, Sidtei
RS HAR, 1A WU AR HAACY R, ezt IR o= &1, HiRkud Rex dom,
ey Hierw Hiwmait on IufRyd B |




DT NEXT, Online, 15.3.2024

Page No. 0, Size:(0)cms X (0)cms.

MHC refuses to grant direction to issue Indian citizenship to children
born in Tamil refugee camps

https://www.dtnext.in/news/tamilnadu/mhc-refuses-to-grant-direction-to-issue-indian-
citizenship-to-children-born-in-tamil-refugee-camps-773957

The first division bench comprising Chief Justice SV Gangapurwala and Justice D
Bharatha Chakravarthy heard the Public Interest Litigation (PIL) and observed that the
litigation lacks details.

chennai: The Madras High Court (MHC) refused to direct the Union government to grant
indian citizenship to all the children born at Sri Lankan Tamil refugee camps.The first
division bench comprising Chief Justice SV Gangapurwala and Justice D Bharatha
Chakravarthy heard the Public Interest Litigation (PIL) and observed that the litigation
lacks details.The Court cannot issue sucha a blanket order to grant citizenship to the Sri
Lankan refugees and rejected the PIL.Advocate V Ravikumar filed the PIL and stated
that he represented before the National Human Rights Commission (NHRC) for
considering the issue of granting Indian citizenship to every baby born in the camps for
Sri Lankan Tamil refugees. Subsequently, the Union government sent a communication
to the petitioner refusing to his plea.The Union government explained that citizenship by
birth can not be claimed as a matter of right, by all those who were born at the refugee
camps, said the petitioner.Further, the Union government stated that under section 3 (1)
(c) of the Citizenship Act those who were born in India after the commencement of the
2003 amendment could claim citizenship by birth only if both the parents were Indian
citizens or if one of the parents was an Indian citizen and the other was not an illegal
migrant, he added. Aggrieved by this the petitioner approached the MHC.
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https://navbharattimes.indiatimes.com/india/who-is-new-election-commissioners-
gyanesh-kumar-sukhbir-sandhu/articleshow/108490027.cms
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Andhra CM reiterates commitment to make Kurnool judicial capital

https://www.daijiworld.com/index.php/news/newsDisplay?news|D=1175622

Kurnool, Mar 14 (IANS): Chief Minister Y. S. Jagan Mohan Reddy laid the foundation
stone for the National Law University in Kurnool on Thursday and reiterated his
government’s commitment to make the district the judicial capital of Andhra Pradesh

The Chief Minister highlighted the historical significance of this initiative. He emphasized
the fulfilment of long-awaited promises made to the people of Rayalaseema, echoing
the principles of fair justice outlined in the Sribagh Agreement of 1937.

Pointing out that it was proposed to set up the High Court here as per the Sribagh Pact
at the time of shifting capital to Hyderabad, he said that steps are being taken in
accordance with the Pact.

The Chief Minister emphasized the fulfilment of this promise through the establishment
of the National Law University, which will not only serve as an academic institution but
also lay the groundwork for the development of a robust legal ecosystem in the region.

CM Jagan also unveiled plans for the development of Kurnool as a legal hub,
announcing the establishment of various legal departments and commissions in the
region, that include the State Consumers Dispute and Redressal Commission, AP Legal
Metrology Commission, AP Labor Commission, AP VAT Appellate Tribunal, AP Waqf
Board, Andhra Pradesh Lokayukta Offices, and NHRC offices, signifying a holistic
approach towards strengthening the legal framework and ensuring justice for all.

The university, coming up at Jagannathagattu in Lakshmipuram of Kallur mandal, is the
second National Law University in the state.

The government said that the university, to come up over 150 acres of land, is
envisioned to be a beacon of legal education excellence in the region.

The project, estimated to cost Rs 1,011 crore, reaffirms the government's commitment
to nurturing intellectual growth and legal acumen among the state's youth.

Retired judges of the High Court, judges of other courts, Advocates, and Law
Department staff attended the event

Soon after his arrival at Orvakal Airport, Jagan Mohan Reddy performed traditional
Bhoomi Puja.

Kurnool was proposed as one of the three state capitals by YSR Congress Party after
coming to power in 2019, reversing the plans of the earlier TDP government to develop
Amaravati as the only state capital.
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The YSR Congress government mooted Visakhapatnam as administrative capital,
Amaravati as legislative capital and Kurnool as judicial capital.

However, the three-capital issue is currently pending in the Supreme Court.
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